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29th April. These persons were on
broad Indian vessel ‘Ratnagiri’ which
had drifted ashore near Karachi re-
portedly due to mechanical trouble.

(b) The Government of India have
already taken up the matter with the
Government of Pakistan who are
being pressed to release these persons
for early repatriation to India.

International Film Festivals
755. SHRI P. GOPALAN:
SHRI C. K. CHAKRAPANI:
SHRI N. K. SANGHI:

Will the Ministe~ of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government propose
to hold an International Film Festi-
val this year;

(b) how many such festivals were
organised by Government in the past;
and

(c) the benefits which acerue from
such festivals?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir. A proposal to
hold an International Film Festival
early next year is under considera-
tion.

(b) Three Internationa]l Film Fes-
tivals have already been held in
India in the years 1952, 1961 and 1965.

(c) Besides providing an  interna-
tional forum to world cinema, it
enables the host country to project its
cinema and provides our artists, di-
rectors, producers and other cine-
workers the unique oppo-tunity of
artistic and business contact.

Energy Survey of India Committee

756. SHRI P, R. THAKUR: Will the
PRIME MINISTER be pleased to
state:

(a) the action which has been
taken on the recommendations made
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by the Energy Survey of India Com-
mittee, 1965;

(b) whether another suvey has
been undertaken in accordance with
the recommendations of the said
Committee;

(¢} if go. the progress thereof; and

(d) if not, the arrangements which

are being made to expedite the next
survey?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) The report covers a wide range
of subjects relating to planning for
energy in the country. Many of the
recommendations have already been
accepted; there are others which call
for further study and examination.
These are being pursued,

(b) to (d). The next survey of en-
crgy requirements of the country will
be undertaken as soon ag a decision
is taken on the plans of development
for the new Fourth Plan. In the mean-
time, compilation of certain basic
statistics pertaining to consumption of
energy in various sectors subsequent
to 1962-63 has been taken up.

12 hrs
CALLING ATTENTION TQO MAT-

TER OF URGENT PUBLIC
IMPORTANCE

ABOLITION OF Pmivy PURSES

SHRI R. BARUA (Jorhat): I call
the attention of the Minister of Home
Affairs to the following matter of
urgent public importance and request
that he may make a statement thereon:

The outcome of the negotiations
helq recently with the Ex-Rulers of
Princely Stategs on the question of
abolition of thelr privy purses and
other privileges.
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THE MINISTER OF HOME APF-
FAIRS (SHRI Y. B. CHAVAN):
Mr. Speaker, Sir, in pursu-
ance of the intention of Gov-
ernment to abolish privy purses and
privileges of former Rulers of Indian
Stateg I have had meetings with their
representatives, on 3rd November,
1867, 26th December, 1967, and 28th
May, 1968. The first meeting was for
a preliminary exchange of views, 1
explained to the Princes the broad
approach of Government's thinking in
the light of changing circumstances.
(Shri Ranga: Breaking the plighted
word) I told them that I was having
discussions with them to seek common
ground of agreement with goodwill.
At the second meeting I conveyed to
them that Govermment's basic deci~
sion was to abolish privy purses and
privileges, to make transitional arran-
gements, and to have negotiations
with the Princes for implementing
the decision. I explained that I was
willing to give a scheme for transi-
tional arrangements whenever the
Rulers desired, but perhaps they
might themselves wish to suggest
something in the light of the general
approach. The representatives of
Princes said that they would convey
Government's views to their brother-
hood and get their reaction. A meet-
ing of the Rulers was held in May
1968. At the meeting held on 28th
May, 1968, it was reiterateq on be-
half of the Rulers (Shri S. M. Baner-
jee: Ex-rulers)—Ex-rulers, thank you
very much, Shri Banerjee—at some
length as to why in their view privy
purses and privileges should not be
abolished. I explained that Govern-
ment's clear intention was to abolish
vulership, but that about the 'manner
of doing so Goverrment wanted to
have discussions with the Princes. 1
noticed some reluctance to discuss
matters on this basis, but they pro-
‘mised to send a note, which has not
vet come. Since then Government
have been giving further thought to
the matter and are examining pro-
posals fo- legislation end transitional
arrangements. It is proposed to have
discussions with the representatives of
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the Rulers about these arrangements
before taking the final step. I a&m
anxious to have the discussion as
early as possible, go that further ac-
tion may be taken without delay.

SHii R. BARUA: While appreciat-
ing the anxiety of the Government to
resolve the issue through negotiatins,
it is very difficult to understand why
after having taken a decision the
process js being prolonged in such a
way that it consumes g lot of time
whether it is the question of the re-
organisation of Assam or of the abo-
lition of privy purses. In view of
that may I know from the Govern-
ment whether they can give any firm
time when they are coming with a
firm proposal because a decision was
already taken?

SHRI Y, B. CHAVAN: Yes, Sir; I
can understand the anxiety of the
hon. Member, but I can tell him that
as far as firmness is concerned, it is
there,. We have accepted in prinel-
ple the abolition of privy purses and
privileges. That decision is there, but
certainly we would like to do that
with the goodwill of the ex-rulers.
Therefore we wanted to discusg these
matters with them. As I explained,
we are examining certain proposals
and before taking a final decision we
certainly would like to have talks
with them.

ot wyg fewd  (fdv) @ meaw
agrza, 9 faq ager o & griveenfaar
Harar gamam G or arelt A QR &
w1 fF e agwre 3 dwar 7 fomn
R f& ol & fror Y v el
TR @ AR T AT gar o
81 57 ¥ wg fr oo g0 A FT R
¥, “wrgz ag dwen gat £ s o g
daar v @ & fr a@ @ dawr wTd
& a F A famre #8010 W rgw
¢ 1 food af geaw wgiea, a7 ta ow
gr & wgw a5k off & o wwiq gy
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[ Y we famrdr ]
wer A 7 faar ar 37 ¥ wigs, ow ava
T & g W IR FO W ALY T
T\ I FEA F1 Y wrearsA foar 4r
Iq WIATAA &7 qg JoasA grT § |
ar ¥ weft wgw & e wmeen § fa
¥qT qE I G99 A1 TA gHQ qZ §TH
o qare & fad quv ¥ fe oF fasia
wafa & mwxy ol &1 faoit #1929
R FO1 AT I X ¥ A §0 AW
& 9t e Ta w1 e w0 ¥ faege
W&l "¢ Jrdn ar 3T Wt & faw
wraaTH it AfEA ara’t @q ST w7
fralt A #ETE &0 HAT
AT TG F AT 7 T TH qvg AT
&g w9 737 BT gm A Avaana
gut | &, 3ar 4 €7 F T H F3 Tl
FT 12 & 19z 1 F s =g ?

SHRI Y. B. CHAVAN: The hon.
Member, Shri Madhu Limaye, appears
to be very pleased with himself for the
answer he gave in Yugoslavia. I have,
certainliy, not changed my position, If
at all any definite answer is there, that
answer I am repeating again. In
principle, Government has taken a
decision to abolish privy purses
and privileges. But at the same time,
1 cannot indicate any target date in
this matter because these matters have
to be tackleq with patience and
understanding.

ot vy ford © uF ATR Y M,
wrg 71§ wafg aff andd ? wew
wiea, w7 w1t fafreg arde T
ar Y, & ar scAg w) wafa @
a1 v s wafg o ) qrda
glc #™ WY g w90

MR. SPEAKER: That is all.
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12.12 hrs,

QUESTION OF PRIVILEGE
AGAINST THE DEPUTY
PRIME MINISTER

MR. SPEAKER: 1 have gn notice
nt a privilege motion against the
statement made by the Deputy Prime
Minister signed by a number of Mem-
bers, Shri Madhu Limaye, Shri 8. M.
Banerjee and so many others.

1100

SHRI HEM BARUA (Mangaldai):
Before that, may [ draw your atten-
tion to an adjournment motion sub-
mitted to you about the strike resort-
ed to by the press workers?

MR. SPEAKER: 1 have a number
of adjournment motions, not one, with
me. Some I am allowing: some I
am not allowing. Only one can be
allowed a day. 1 wanted to hear this
also.

1 had taken a tentative decision.
Later on, it was argued by a number
of hon. Members belonging to diffe-
rent parties. They came to me. Now,
1 want to hear them. One of them
may try to tell me what the case is
so that I can request the Deputy
Prime Minister to give me facts before
1 take a decision.

At wy fem (A7) ¢ weEw
7gRa, WA 4R AT BF HI FA
qe gt 1 g WA FL wd § Al
aas ff gAfar A sy mworg g
ot IT-HAT §AT, HW AT *
fan  ®AYA *71 oo @ Are gaiay &
wrg fe & oY Fana W I AT @
§ 37 &1 g fafadda wfodt & 2r
@t | g #fady g7 Aara ¥ A agut
T &1 e 3w R A wfaw
favta AT Y 722 | T AFHA F ATAX
qT §H T F) ITAX FT 7 @ £
&1 qure  Af A1 Tigy |

W AT, W F1 A2 L
30 wie &Y i gget wf 7Y w7 ¥w
gz ¥ faw frdas ot aga @1 WY



